CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKUIAM BENCH

} DATE: 9.4.1990
PRESENT
.HON’BLEvSHRI' Se Pe MUKERFII, VICE CHAIRMAN
& '

HON*BLE SHRI N. DHARMADAN, JUDICIAL MEMBER .

- CsA. 69/90

Te Ne -Peethambaran , Applicant
VSe

l. The Telecom. Commission
represented by the o
General Manager {(Personnel)
Sanchar Bhavan, New Delhi and

2. The Chief Géﬁeral'manaéér,
Telecommunications, Kerala Circle

Trivandrum |, Respondents
M/s. Ne Sugathan, = o : Counsel for the -
K. M. Poulose & ' applicant

A. Ve Ramakrishna Panicker

Mre. V. V. Sidharthan, ACGSC Counsel for the

respondents-
ORDER

[

Hon 'ble SHRI Se é. MUKERJIL‘VICE CHAIRMAN
'vIn?this applicatiéﬁ dated 2231.1990, the

applicant who has been working as Junior Telecom.:

Oﬁficer under the Ghiéf GeneralvManagerf ielecommunication

Kerala Circle was promoted as TES Gp.B and posted tq

Bombaye His grievance is»tha£WWhile others who ham&

bgen transferred §§ out of Kergié Circ;e §nd junionsto

him have been brought tO'Rerala Circle, he has been

singled out and excluded from re-allocation to Kerala

Circle. His apprehension is that he has been victimised



~

o - |

-2-

-becauSe of the previcus litigation with the

E@partmentq

20 The.iearned counsel fo; both the parties .z
appeared befofe us todaye. The learned éounsel for
ﬁhe applicant stated.éhat thebapplicént has s;nce
been reéallottedvto Kerala Circle and posted ag
S«D. 0., TeleCOmmunication,_Petinthalménna and he
has jo;ned ﬁhe post on ?6.3.1990. Be has therefore
got the'necessa%y_relief and does not wish to press
this apﬁliCation anyﬁfurthef.

3. The learned counsel for the applicant however,

‘indicated that the respondents m2y consider posting

the applicant to Ernakulam because the applicant's

wife is alsoiemployed in tpe P & T_Department
near Ernakulam. We therefore close thisiapplication
as not.preésed cémmené}né that the applicant's
posting at'Ernakulam-méy'be cqnsidered by the
regpdndents favourablylncawn % &;» bﬂ¥$ eﬂﬂf“ﬁ"““ywﬁif

gmno\\c.vdbmr\ .
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(N. Dharmadan) (S. P. Mukerji)
Judicial Member ' Vice Chairmman
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